
“FORM 32  

COMPLAINT FOR CONTRAVENTION OF SECTIONS 120, 122 and 123  

[ See section 124A; rule 107B]  

1. Particulars of Complainant (mandatory): -  

a. Name:  

b. Address for service:  

c. Contact No.:  

d. Email (for service):  

   

2. Details of Complaint: -     

    a. Date, time, and instance of commission of the alleged contravention or default:     

    b. Statement of contravention or default setting out all relevant material particulars:     

    c. Evidence in support of the statement:     

    d. Tentative amount of damage (in Monetary terms) with cost break-up:     

I/We ........................, the Complainant herein, declare that the facts stated herein are correct to the best of my/our 

knowledge, information and belief.  

3. Signature of the Complainant:   Signature………….  

4. Name of the natural person who has signed:  (……………….)  

   To,  

The Adjudicating Officer,   

The Patent Office,  

at ……………  

Note. -Strike out whichever is not applicable.   

 


